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Mew Delhi, this 18th day of Fabruary .L1997.

HONZBLE MR. JUSTICE V. RAJAGOPALA REDDY,¥ICE CHAIRMAN(I) -

HONTBLE MR. K. HMUTHUK CUMAR , MEMBER (#)

1. Pramod Rumar
S

Ao Shri Mand Lal
Ao D-16, Mansarovar Gardsn
Maew Dalhi.

2. Anil
a/o Shiri Ram Kishan
Rio &R/872 Par:ﬁ&nylaﬁ Road
Mew Delhi.

I Tayub BEn
g0 Shirl ayub Khan
RAo HM-209 Sewar Magai
plew Delhi.

4. PRamesh Chandsi
3/0 Shri Samay Singh
Rfo 8/286% East Gokulpuri
Harijan Basti
Lodhi Road
tesw Delhi

%,  rohan Singh
s/0 Shri Inder Singh
RAn D-35/10 Motl Bagh
rew Dalhi

& Sunil Kumar
S/0 Shri Ramphoo
R0 A-170 Minte Road
Maw Delhi.
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By advocats: Shiri ALK, Bhardwal

Yersus
1 ahii Ashe Dass
fuﬁritdry
Ministiy of Human Resources Dewelopmant

prautmpnt & -
Wemen & Child Development
a8 Wing, Shastri Bhawan
HMem Delhi.




2. ahri Ram Sahsi
aection Officer
Ministry of Human Resources Davelopment
General Ssotion
Shastri Bhawan
Mew Delhi-110001 v Responasnts
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HON’BLE MR. JUSTICE VY. RAJAGOPALA REDDY ,VC(J)

Heard the lsarned counsel for the parties
2. . Tha C.P. . has been filed alleging that the orde

aF this Tribunal in  O”.748/97 dated 8.10.%27 has not  Desn

dents. The above 0.48. was filed
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imzlemented by the respon
vy the applicants aggrieved by their disengagement from the

service of ths respondsnts which was stated to . bg in

contravention of  the schems of Grant of Temporary Status
and Regularisation. of Casual Labourers. The Tribunal while

disposing of the sald 0.a., noticing the judament of the

Supreng Court in Ghaziabad Development Author
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Choudhary & Ors.[JT 1995 (5) $8C.636]1, observed that the

DUITRo is GO B8e hat as long as casual  labourers  are
discharging thair duties efficiently and to the
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Jsfaction of the eanplover and as long &8s wWoOrkK 1S
awvailable, they shall not be discharged. Thé procedurs for
temporary status  leading to eventual apsorption are builts
in-safeguards to securse a casual labourer’s futuires. The

Tribunal had eventually directed the respondsnts to.confer

temporary status  to the applicants within four weeks fiom



%
The HMigh Court initially stayed the operation of th
judgment . subsegquently, the High Court dismissed the cass
of the respondasnis. How this Contempt Petition has been
filed by the petitioners alleging that the order  of  the
Tribunal has not been inplemsnted.
G Learnaed  counssel for resp rnwvn?o submits that the

arder in fact was implemented and he Filed the order dated

10.8.98 where the pebtitioners were given temporary status.
an dirscted by the Tribunal. Learned counsal For
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were given  temporary  status, they were not  engagsd  and
submits that it is not nscsssary For  engaging  them  in
pursuancs of contTerment of temporary status aszs there is no
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A oke  do not find any vioclation of the order of ths
Tribunal. Tha Tribunal has only directed the respondents

o,

o give temporary status. &
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not necessary  to sngage the petitioners who ware not  in

giving temporary status. &s observed by ths

Tribunal, the temporary status was given not nescessarily
Tor engagemsnt, but only to safeguard and secure a casual
labourer’s future. \L&arne4 counsel for respondents  also
submits that as  there was no work, ne one was engaged by

them in the servi
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petitioners as and when work becomes available.
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5. In wiew of the above facts ande circumstances of
the case, there is no merit in this C.P. and the C.P. 1is

dismissad. Motices dischargsd.

( »

K. Muthukumar) . (v. Rajagopala Reddy)
Membear (&) Yice Chairman(J)




